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I, the CbUnnan of the Committee on Private llemben* Bills and 
ftelolutiona. bavlnlr been autbori8ed by the Committee to prtlllftt ~ 
Report on tbetr beDalf, preeent this Twenty-flftb Report. 

2. The Committee met on the 26th March, um for-

t Examination of the Conatitution (Amendment) Bill, Uni 
(A~ o/ 01'dcla a. ncl 8G) by Shri Arjun Sethi under 
Rule 2M{1) (a) of the Rul• of Procedure. 

II. Reconsideration of the cluaiftcation of the Ban on Communal 
Political Parties Bm, 1972 by Shri Samar Guba. 

m Allocation of time to the Relolutiou at item NOi. 2 and 3 •t 
down ID the Lilt of BuaiDell for l'riday, the 30th March, 1873. 

EzaminatiOft of the Conitieu«on (Amndtne7&t) BUl, Un3 (Atneftcl-
mnt of articles 62 Cl'4Cl 65) bv Shri Arju• Setht 

3. Sbri Arjun Sethi, the Member-tn-c:harae of the Bill was invited to 
attend the aittiq. He did not attend. -

4. The Bill aeeka to provide that in the event of the occurrence of 
any vacancy in the oftlce of the President ~ reason of his death, Nllpa-
tton and remoYa1, or otberwiae, the Vice-President abal1 become the 
President to terve for the remainder of his predeceuor'1 term of oftlce 
ao that election of the President ii held every time after a ftxed period 
of ftve year&, thus coinciding with the general electlona. 

The Committee recommend that the Member might be permitted to 
move for leave to introduce the Bill. 

Reconaideration of clanijlccdion of • Bill 

5. The Committee C'GDlldered the request of Shri Samar Guba to 
reconsider their earlier decilion (vide Fifteenth Report) and place hil 
Bill, namely, tbe Ban on Communal Politleal PartieS Bill, 1972 in cate-
80'1 'A'. Sbri Samar Guba, wba bad been invited did not attend the 
sitting. 

On reconsideration, the Committee did not aee my justfftcation in 
altering the original categorisation of the Bill · 
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AUoenlfti ol Sime to Raolutiou 

8. The Members wbo bad tabled the raoluUom were invited to attend 
the liWzll. Sbrt BtbbuU Milbra attended 

'1. The CommJUee recommend the allocaUon of time u follmn:-

(l) Resolution reprd1ng abolition of Baj1a Sabha. 2 houri. 

(2) RaaluUon reprdlna guidelines for the Governon. 2 hours 

8. The Committee recommend that-

(i) Shr1 Arjun Sethi be permlped to -move for leave to introduce 
hil ConsUtuUon (Amendment) Bill; and 

(il) tbe allocation of lime to NIOlutlom, u lhown in paragraph 
., ...... be agreed to by the Howie. 

N&W DIUD; 
JIClt'C'h 28, 1973 
~" 6, 1895 (1GICCij. 

G. G. SWELL, 
~ .. 

Committee on Private Mniben' BilZ. and 
Raolt&tiou. 




